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MR. DFPUTY CHAIRMAN: The
‘motion is carried by a majority of the
total membership of the House and by
a majority of not less than two-thirds

of the Members present and voting.
The Bill is passed.

The House will meet again at 3

o’ clock instead of at 2-30.

I

The House adjourned for |
lunch at half past one of the
clock.

The House reassembled after lunch
at 3 of the clock. Mr. Depury CHAIR- )

MAN in the Chair,

ALLOTMENT OF TIME FOR DIS- |
“CUSSING THE INDIAN TARIFF
{SECOND AMENDMENT) BILL, 1954

(Second Amendment) Bill 3758
1954

Mr. DEPUTY CHAIRMAN: I have
to inform hon. Members that under
Rule 162(2) of the Rules of Procedure
and Conduct of Business in the Rajya
Sabha, the Chairman has allotted four
hours for the completion of all stages
involved for the consideration and-
return of the Indian Tariff (Second
Amendment) Bill, 1954, by the Rajya
Sabha including consideration and
passing of amendments, if any, to the
Bill.

INDIAN TARIFF (SECOND
AMENDMENT) BILL, 1954

THE MINISTER ror COMMERCE
aNp INDUSTRY (SHrr T. T. Krisuna-
MACHARI): Sir, I beg to move:

“That the Bill further to amend
the Indian Tariff Act, 1934, as pas-
sed by the Lok Sabha, be taken into
consideration.”

Sir, the Bill is not what might be
called the ordinary Tariff Bill in the
sense that it is similar to the Bills
that we bring forward periodically
before Parliament almost practically
during every session, namely, to im-
plement the recommendations made
by the Tariff Commission. This Bill
falls into two parts. The first one is
the usual thing, that is, to give effect
to the recommendations of the Tariff
Commission. The other part of the
Bill seeks to raise duties on a large
number of items which are enume-
rated in the Schedule.

First, I shall deal with what you
might ¢éall the routine part of the Bill.
Those items which relate to the re-
commendations made by the Tariff
Commission, very briefly put, are as
follows. The first recommendation is
about the withdrawal of protection in
respect of Hurricane lanterns. I think
the House will agree with me that an
industry of this nature which needed
protection is now no longer in need
of it and it is also in a position to
export Hurricane lanterns and meet
competition from other countries
abroad.

Panpir S. S. N. TANKHA (Uttar
Pradesh): May I enquire for how long

THE
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protection to this industry has been
in force?

Surr T. T. KRISHNAMACHARI: I
shall give that information because I
am not very facile about it.

The other part happens to be the
recommendations of the Commission
in regard to continuation of protec-
tion—continuation of the rates of pro-
tective duty in respect of preserved
fruits, cocoa powder and chocolate,
bichromates, cotton and hair belting,
sheet glass, antimony, electric brass
lamp holders and bicycles including
parts and accessories. Sir, broadly
speaking the recommendations in res-

* pect of these items are different. In
respect of brass lamp holders and
bicycle parts, the duties are not being
reduced as recommended by the Tarift
Commission. They are kept in the
same scale as before. Hon., Members
perhaps know that the reasons why
the Government have not  accepted
the recommendations of the Tariff
Commission in respect of these two
items are different in each case. In
respect of brass lamp holders we find
that genarally it is a small scale in-
dustry and the calculation made by
the Tariff Commission in respect of
the protection that is afforded by the
duties that they have recommended,
it was felt, may not be quite adequate
because in the case of small scale
industries the production cost does
not happen to he the same and the
policy of the Government now.is to
encourage small scale industries. And
in the purchases that we make for
the Supply Department we do give a
percentage of preference sometimes
extending up to 10 to 15 per cent. It
was felt that we should continue the
duty at the same rate as it was before
and not accept the recommendations
of the Tariff Commission.

In regard to bicycles we accepted
the recommendations of the Tariff
‘Commission, namely, to reduce the
duty to 45 per cent. plus surcharge,
that is, to 47 per cent., but here again
we felt that the cheaper categories of
Yicycles which might come in as a
»esult of the reduced duty might up-

|

" Indian-made bicycles
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set the local market. Sir, the prices
of bicycles in the country, of those
made in India and of those imported
still have a very big difference.
of companies
which have collaboration or a pact
with the foreign companies and which
therefore must be considered to be of
the same quality, command in the
market a price of anything like Rs. 30
to Rs. 40 less than that of the im-
ported variety; sometimes it is a little
more. Maybe, that is due to con-
sumer preference for the imported
article. And it is also possible that
apart from the normal markets from
which bicycles have been coming,
there might be other markets from
which bicycles might be cheaper and
where the costing is not even margi-
nal costing, but the costing is on a
consumer basis like the local con-
sumer subsidising exports which al-
most comes to dumping. Having all
this in view and having in view the
fact that the bicycle industry has done
reasonably well and that we expect
it to grow so as to more or less meet
the needs of the country, we thought
we could put a specific rate of duty at
Rs. 60 or 47 per cent. ad valorem
whichever is higher so much so the
category of bicycles of the quality of,
say, Hercules or Robinhood, which
landed might cost anything like Rs. 97
to Rs. 98 will bear a duty of Rs. 60
in which case it will be Rs. 157 to
Rs. 158 and might give the indigenous
cycle of the same variety a little push.
At the same time we are trying to
get the indigenous cycle manufac-
turers to reduce their prices progres-
sively. In fact, in one case they have
agreed to reduce their price by Rs. 5
every half year. So that is the reason
why the Tariff Commission’s recom-
mendations in regard to bicycles have
not been accepted in toto but only
partially accepted.

Similarly, import duties on preserv-
ed fruits are not being reduced even
though the Tariff Commission has
suggested reduction, for the reason
that preserved fruits that are im-
ported are being consumed by a class
of people who could afford to pay
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some kind of a revenue duty to the |
Government. In fact, the intention
really is to treat it as a revenue duty
and we might even say that it falls
into the latter category, namely, rais-
ing of revenue duties in respect of
articles which might be considered to
be luxury articles.

1

There are six other items which
have been enumerated in respect of
which the Tariff Commission feels that |
it might not be able to submit its ]
report before the end of the year and |
therefore we are continuing protec-
tion for another year in respect of
those items. It is more or less of a
routine nature. It is expected that in
about three to four months the Taritt l
Commission’s Report will be avail- !
able on those items and the Govern-
ment will be able to take a decision
on the recommendations of the Tariff
Commission.

In regard to the second part of the
Bill, I would like to draw the atten-
tion of the hon. Members to a state-
ment made by my colleague the
Finance Minister in the other House,
I believe copies of that statement
were also supplied to hon. Members
of this House. That statement was
made by my colleague before we
introduced the Tariff Bill in the other
House. It was necessary by reason of
the fact that the Tariff Bill was in
effect a revenue producing measure
and contained a provision for provi-
sional collection of taxes, that is, rol-
lection of taxes as a result of the new
duties that will be coming into being
after the introduction of this Bill, Tt
was therefore felt that the position
must be explained by the Finance
Minister. His statement gives a bird’s
eye view of our foreign exchange
position for one thing, secondly of our
general international commitments in
regard to quantitative restrictions and
thirdly of our revenue position, or
rather our revenue estimate in respect
of customs duties which have shown
a drop partly by reason of the fact of
certain diminution of imports and also
in the value of imports, partly be- |
cause of our reduction in the import

.puts the consumer in

duties on a number of commodities
and also because of our policy in re-
gard to manganese ore, The revenue
consideration, therefore, is a very im-—,
portant consideration which we can-
not lose sight of. Apart from that we
have, over a period of about eight to
ten months, moved away from using.
quantitative restrictions as a protec-
tive device and resorted more and
more to higher revenue duties. The
House knows very well that conse-
quent on our having to ban import of -
goods by reason of our foreign ex-
change position, certain practices have
grown up; and more than that, the
growing industries in this country
have been accustomed to that shelter,
which has been provided by the
quantitative bans. And it has be-
come a practice now before any in-

 dustry starts to say: ‘vou ban the im-

port of such and such an article
which my production is going to sup-
plant’. The normal procedure of pro-
tection, as hon. Members will recog-
nize, is by means of the Tariff Com-
mission, the Tariff Commission en-
quiry and the recommendation of a
protective duty. Before the war,
ideas of quantitative restriction omn
imports were not only not used in this
country—and they might not have
been used for a good reason, because
we did not have a Government of
our own—but also in other countries
quantitative restrictions were only
resorted to in extreme cases. As a
war-time measure we have got ac-
customed to that idea. One difficulty
in regard to quantitative restriction is.
that it is dependent on the execu-
tive’s decision and an executive might
perhaps, in some cases, take a correct
decision and in some cases it might
not. Secondly, it also subjects the
executive to the influence of pressure
groups. The third factor is that it
an extremely
unenviable position, namely, he has
to accept the goods manufactured in
this country irrespective of the quality
of the goods and without any factor
of competition determining the price
of the goods. Where it happens that
there are only one or two factories
producing the goods—sometimes only

+
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one factory—they may always come
together and make an arrangement in
regard to the price. It may be right
or it may not be right, but it has to
be recognised that in any economy
where private enterprise plays a part,
the normal methods of checking un-
due profiteering known to Government
and to the economist have got to be
adopted; or, alternatively, the State
control must be complete in regard to
all production and in regard to all
prices. We have recognised that in
the state of advance that we have
made, the State’s function in regard
to production—and much less in re-
gard to distribution—is a very limited
one and operates within a very limit-
ed sphere. So we have to use the
normal methods of competitive fac-
tors—however imperfect they might
be—to keep the consumer satisfied
both in regard to price and in regard
to quality. And so Government have
been thinking about this for a long
time and we wanted progressively to
supplant quantitative restrictions with
import duties which will yield a
revenue and at the same time the rate
of duty which we levy will have a
small inhibitory effect with regard to
consumption—where we do not want
consumption of such articles to rise
unduly. That policy was started some
time last year, in the last Budget. We
raised the duties on something like
forty items. Hon. Members might
ask, why not wait for the next Budget?
There is no particular purpose in
waiting till then. There is an oppor-
tunity now for getting the approval
of both Houses for increasing the duty,
because of the short-fall in our cus-
toms revenue, as I said, there is a loss
of revenue which we badly need to
make up. Amongst the many fac-
tors, the abolition or diminution of
export duties is one reason for the
loss of revenue. The figure that has
been given by my colleague in the
Budget estimates for the current year
in respect of customs duties was
Rs. 177-5 crores and during the first
five months of the financial year we

have only realised Rs. 60 crores. I
would not be unduly depressed by
the fact that the figure is very low,

66 RSD

[

Indian Tariff (Second [ 28 SEP. 1954 ] Amendment) Bill, 1954 3764

though it must be taken as a sufficient
indication that there is likely to be
a short-fall in the receipts, unless
something is done to bolster it up.
Because our imports and exports
gather momentum only in the fall of
the year rather than in the middle of
the year, it is not quite so bleak as
these figures might indicate.

In selecting items for increasing
duties, as I have said, we have chosen
those items which would hurt the
customer least and also items where
by reason of our quota restrictions
and the scarcity of imports prices
have risen unduly and the margin of
profit for the middleman is very
heavy. We find that this has a very
salutary influence on the prices. For
instance, take this question of betel
nuts on which the duty was very
steeply raised in the last Budget. In
spite of the fact that the duty was
raised from 9% annas a pound to a
rupee per pound, the price of betel
nut in the market did not raise more
than between Rs. 5 to Rs. 10 per
maund—allowing for fluctuations. So
the profit which was being made by
the middleman to the extent of Rs. 35
per maund is no longer going to him
and the increase in price is practically
negligible—in the region of 4 to 8 per
cent. So in the case of these quanti-
tative restrictions where quotas are
smalil, the middleman who enjoyed
these quotas is making a high profit.
The second factor, as I said, about this
quantitative restriction is that we are
trying to crystallise our petrified trade
in a particular fashion. Who get the
quotas? Newcomers do not get their
quotas. People who are doing other
types of business and who do not have
lucrative business, they cannot switch
over to another line—where they are
petrified in particular categories of
business. I do not think that it is fair

_for us to do that kind of thing, so

long as we allow profiteering in trade.
So this kind of increased duties and
liberalising the quotas and allowing
a fair amount of elbow room for the
newcomer to come in is likely to have
a salutary effect not only on the price
but also on the goods available to
the consumer.
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There is also another factor that

wants trying some kind of arbitration | bazaar.

or evening out of the rival claims of
indigenous industry and the demands
for quality goods by our people. Take
for instance pencils. I do not say that
Indian made pencils are all bad, but
there are pencils of better quality. We
were trying to give protection to these
pencils by raising the duty steeply.
Nonetheless, cheap Japanese pencils
were coming in. Probably it was our
mistake which made this possible.
We said pencils which cost something
less than Rs. 16 a gross should not be
imported, when we imposed a further
restriction. But the Japanese were
very clever. Normally a pencil is 71
inches long and they made pencils
with twenty-two inches length and
sent out pencils priced at Rs. 16 per
gross. It actually works out one-
third of the price. At the same time
the demand for high class pencils is
there. Our pencil manufacturers have
not complained about the 66} per cent.
coverage in respect of pencils that
come from Europe, Czechoslovakia
and other places—hardwood pencils.
The people pay the price. It used to
be 4 annas or 5 annas even in the old
days. We decided, therefore, that we
should put a specific duty on pencils
up to 2 annas, which gives ample pro-
tection to our people. It gives an
ample protection to our people.* I do
not see how people will purchase a
Japanese pencil when an Indian pen-
cil is available for one and a half
annas. This device has to be adopted,
Sir, in order to save our local industry,
as also to provide the consumer with
some kind of quality goods.

Then, Sir, I would like to mention
the case of a very unimportant item,
although that might appear to hon.
Members as an important item. That
is the item of old newspapers. The
imports of old newspapers, in normal
times, exceeded a crore of rupees, and
even at the quota rate, the full quota
has been used, and this quota always
commanded a price. We have got our
17 factories in this country manufac-
turing craft paper. The use that is

|

made of old newspapers is to wrap
the material that is being sold in the
And the craft paper made in
our factories sells «at five annas a
pound. The intention really was,
more or less, to equate the price of
old newspaper with that of craft
paper, and also try to see if we could
not improve the quality of our craft
paper. In fact, I have asked the De-
velopment Council to examine this
matter, and now when we have the
3 annas duty on old newspapers, they
should try to take advantage of the
situation and give our people hygie-
nic wrapping paper for their needs.

Sir, one item which might perhaps
draw the attention of the hon. Mem-
bers is the question of cars. We have
maintained the duty on cars. Hon.
Members might well ask “Do you
intend allowing commercial imports?”
Well, maybe, we have to allow com-
mercial imports some time or other,
if the present trends continue. After
all, our motor-car industry is still in
its infancy. It has got to get some
protection. We find some people
going abroad on delegation, and every-
body of them bringing a car as part
of his baggage. And sometimes they
are able to get a car, the price of
which probably is equivalent to our
price of the car manufactured here.
But anyway, there is always that feel-
ing that its being assembled or manu-
factured in a foreign country is better.
So in order to put an inhibitive check
on such propensities, we raised the
duty on these cheaper cars assembled
or manufactured abroad. And if any-
body wants to buy a car abroad for
£400 which is about Rs. 5,200 he has
to pay a very heavy duty, Rs. 5,000
or Rs. 6,000, bringing the price to
Rs. 12,000 or Rs. 13,000. So, Sir, this is
more a matter of adminisirative con-
venience. That broadly gives you the
picture of the entire Bill.

Sir, you might ask me whether these
quantitative restrictions are not wvalu-
able and whether we should not ad-
here to them. Well, I would like to
say here that in departing from the
principle of quantitative restrictions
as much as possible, it is not the in-
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tention of Government to completely
give up the principle of quantitative
restrictions, 1if they are necessary,
because, though the foreign exchange
position today 1is extremely comfor-
table, we ale envisaging that in the
future 1t might not be so, not because
we expect our export trade to drop
and our imports to Increase, but our
demand for imports of certain types
of materials 1s bound to increase in
the future 1.e, we are having a big
scheme of industrial expansion, and
even 1n that industrial expansion our
intention 1s to manufacture most of
the things which we now import, and
one of the ideas which are now being
progressed 1s to increase the produc-

tion of caustic soda soda ash,
machinery for sugar mills, ma-
«chinery for cement manufacture,

machimery for jute manufacture and
textile machinery, and so on and so
forth And even 1if the tempo of
industrial expansion gathers momen-
tum, there will be a number of other
things which you will have to import
T have been told by the committee
which has been surveying the indus-
irial capacity of this country that the
position of our machine tools m this
country—about two lakhs of rmachine
1tools—i1s something which 1s alarming,
because most of our machine tools are
out-of-date Though we are manu-
facturing certain types of machine
tools, and we propose to accelerate
‘the manufacture of these, there are
certalin types of machine tools which
we might have to import There are
quite a number of other things apart
from capital equipment which we
have to import, and therefore, 1t 1s
possible that at some time or other
we might have to put a further check
on mmports so as to meet our needs
I hope that that contingency will not
arise and that our exports will in-
crease, and 1n the meantime, we will
be able to find some foreign finance
by way of loans And our people
need not be subjected to a measure
of undue restriction But having
these things in view, I am not going
to give up the 1dea of quantitative
restrictions Hon Members opposite
might raise the question of our re-

lationship with the GATT or some
other questions I do not propose to
anticipate what they will say, but if
they raise these questions, I am pre-
pared to answer all thewr questions.
Anyway, I am, more or less, meeting
that argument in advance by saying
that the scheme 1s not for totally
giving up the quantitative restrictions,
but a progressive limitation of it, as
I said, in the interest of the consumer,
i the imnterest of fairplay and in the
interest of the Government as well.
Well, I do not know how far we can
progress by means of these higher
duties, there are obvious limitations
which we have to take into account.
You might have a higher duty, but
people may not take it 1 know one
hon friend here used to ask me ques-
tions about biscuits He asked “Why
do you allow imports of biscuits?”
Well, we probably manufacture, on
the average about 11,000 tons of bis-
cuits, we ought to manufacture more
in order fo consume more, because
the consumption of biscuits has been
on the low side all along, and our
mmports of biscuits, including what we
get from the canteen, are to the extent
of about 110 tons, 110 tons as against
11,000 tons The duty on biscuits i1s
well above 50 per cent The imported
biscuits cost Rs 8-8-0 per tin, whereas
the biscuits of Indian make cost about
Rs 4-8-0 per tin Some mported
biscuits do come, but very little, be-
cause 1f they are kept for more than
two years, although properly sealed
they get rancid The quantity of im-
ported biscuits 1s very negligible I
have been very unpopular with the
biscuit manufacturers, but I do find,
Sir, that unpopularity pays dividends,
because In the last two years or so the
quality of our biscuits has consider-
ably improved, almost beyond recog-
nition And when you get an Indian-
made biscuit, you do not know
whether 1t 1s Indian-made or foreign
Maybe they are getting flurried, but
thev certainly have taken this remark
on the floor of this House to their
heart, that the Indian biscuits are not
good enough Anyway, we allow a
trickle to come, and it has 1ts own
effect What we lose by way of
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foreign exchange is very negligible,
but it has a very good effect on our
Indian industry. It gives our people
a better quality of biscuits, and it
gives our people a yardstick for com-~
parison. And we shall proceed fur~
ther with this policy, Sir; but, as I
said, from the revenue angle, it has
its serious limitations and it cannot
be flogged to death. But I would like
to tell the House that my colleague,
the Finance Minister, has given a
rough estimate, since it is rather diffi-
cult to give an estimate when we are
raising duties very steeply, because
some portion of these duties would
fall on the goods that are coming and
some portion would fall on goods that
will be coming in the future. But the
expectation is that, in spite of the
liberal quantity of imports, the reve-
nue would be some Rs. 3 crores. I
think it is an optimistic estimate.
Nonetheless, I do expect that in a full
year we should be getting some Rs. 4
to Rs. 5 crores by way of revenue.

Mr. DEPUTY CHAIRMAN: Motion
moved:

“That the Bill further to amend
the Indian Tariff Act, 1934, as passed
by the Lok Sabha, be taken into
consideration.”

Surr KANHAIYALAL D. VAIDYA
(Madhya Bharat): Sir, I would like
to ask a question. What are the rea-
sons for enhancing the duty on safety
razor blades?

Surr T. T. KRISHNAMACHARI: My
hon. friend has asked me a question
which I should have explained. In
fact, I did not write down my speech.
This is a case where, I think, I ought
to take my hon. friend very seriously,
because he is only speaking on behalf
of other people. In fact, one or two
items here are items that are unbound
by the G.A.T.T. and so naturally an
increased duty has been imposed. So
far as razor blades are concerned, the
duty is 40 per cent. subject to an
overall limitation of 3 pies per blade.
It is very small. In fact, if I am not
bound by the G.A.T.T. I should pro-
bably have increased it to 60 per cent.

and thrown open the market com-
pletely. There are two items on
which, as a Minister, I should be
chary of imposing any high duties.
One happens to be newsprint. 1 wouldi
not touch it, because the press should
not be offended. The other thing
happens to be the razor blade, be-
cause the man who shaves in the
morning, if he cuts himself in the pro-
cess, would curse the Government
and curse the manufacturer, and if
it happens to be during the elections,.
then my hon. friends opposite may
win the elections. Probably the mam
will curse the Government and curse
the manufacturer till the n’th gene-
ration. This is a matter where we:
have to be careful. Still the indige-
nous industry is there and they are
shouting. So, we have put a value
limit on the import duty on razor
blades.

SHr B. C. GHOSE (West Bengal):
In the very beginning I should like to
say that we do not depend upon such
adventitious factors for winning elec-
tions.

Surt T. T. KRISHNAMACHARI:
We depend upon adventitious factors
for inducing my hon. friends opposite:
to laugh.

Surr B. C. GHOSE: As the hon.
Minister has stated, there are two
parts to this Bill. One deals with the
raising of duties which incidentally
implies a liberalisation in our trade
policy. The other deals with the re-
commendations of the Tariff Com-~
mission. Now, I want to take up these
two parts in the order I have stated
them. That is, I want to take up the
question of the raising of duties first.
There was a time not many years ago
when inconsistency was associated
with the import policy of the Govern-
ment and was a source of great dis-
may to businessmen. But we have to
admit—for which I am also quite will-
ing to give the Minister his due
credit-—that there has been some
measure of stabilisation in that im-
port policy, although at the same time
I should like to add, without detract-
ing from the praise which I have
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given to the hon. Minister, that this
stabilisation is a reflection of the
stabilisation in the economic condi-
tions in the country. Now, this libe-
ralisation of the import policy is to be
seen in various measures which the
‘Government have recently under-
taken. The most important indication
is the shift away from quantitative
restrictions to the use of customs
Quties. There are other measures
such as increases in permissible
quotas, enlargement of the list of free
imports and the elimination of the
«complexities of licensing procedure.
All these have brought about a libe-
ralisation in our trade policy. I am
willing to concede also that there are
valid reasons why our policy should
thave changed. The most important
one is the comparatively satisfactory
position of our foreign exchanges.
"Then there are certain other factors
as well such as larger rate of produc-
tion within the country and the emer-
gence of competitive forces even
within the country. Unfortunately
this larger productive capacity is not
being utilised to the full, a subject
which I shall come to presently.
Then, there is also the consideration
of having import surpluses to meet
the problem of deficit financing which
is implicit in the financing of our
Plan. There is also the consideration
that customs revenues, in so far as
‘they were dependent upon export
duties, have been falling, and therefore
measures should be sought which
would augment the revenue. All
these are reasons, as I said, which will
argue in favour of a liberalisation of
trade policy, but I hope the hon.
Minister realises—and I am sure he
will also be of the same opinion—
that there are other factors which also
we should give due weight to in the
Tnatter of pursuing this policy of libe-
ralisation, viz. the needs of the coun-
try to which, of course, he has refer-
Ted. Then the fact that certain
countries have emerged again in the
world commercial horizon, viz.,, Ger-
many and Japan, that we are trying
10 develop an export trade and that
‘we are also trying to develop our own

industries,—all these have to be pro-
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perly assessed and given due weight
as I have already stated. Even ad-
vanced countries do not favour a
complete liberalisation of the trade
even though that is the admitted ob-
jective of the G.A.T.T. to which many
of the countries adhere. Even the
Randall Commission has not supported
a free-trade policy completely or even
of a very large measure of liberalisa-
tion. So in pursuing this policy of
liberalisation, we have to take these
facts into consideration and while as
and when our needs so demand, we
may liberalise the import policy, we
should at the same time take every
measure to see to it that our vital
interests are not prejudiced. In this
matter the question of quantitative
controls is also important. I am
aware that the hon. Minister is rather
opposed to this method. It has many
defects, I admit. I believe, the hon.
Minister is somewhat opposed on any
ground to the use of quantitative
control measures but even an evalu-
ation of the merits and demerits of
confrol measures as
against, say, tariff or revenue duties
do not give us any valid conclusion
which can be applicable to all cases.
There may be cases where quantita-
tive controls would be more advant-
ageous even in the interests of the
consumers; because we cannot always
say that even these duties that we
may impose will be absorbed by the
traders and not be passed on to the
consumers. It is not only in the case
of necessities that it is possible to pass
it on to the consumers, but even in
other cases it may not be impossible
for the trader to shift the burden of
the extra duty on to the consumer.
And quantitative controls may be a
very effective methdd of giving pro-
tection under certain conditions. I am
sure that the hon. Minister recognizes
that and I am inclined to believe that—
I may be wrong—it 1s his habit to
state a case, sometimes, in a very
acute and absolute manner. Therefore
he has stated the proposition in that

fashion but I do not think that he
would be opposed to the use of
quantitative controls when there

should be a necessity for that. Further
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I would like to ask him as to what
is going to happen to industries
which might have grown in this
country under the shelter of quantita-
tive controls, Probably they are being
taken care of but I should like to have
an assurance from the hon. Minister
that industries whether rightly or
wrongly, which have grown up as a
result of quantitative control measures
will not be now left high and dry.

This liberalisation of trade is also
bound up with the G.A.T.T. because
that is the objective of the G.AT.T.
Now the G.A.T.T. or the agreements
are due for review next year and of
course we, as a participating Member,
are joining in this conference. I
would like to know if Government
have evolved any proposals for sub-
mission to G.A.T.T. from the point of
view of the needs of cur country and
if so, what are those proposals. I would
also like to bring this fact to the notice
of the hon. Minister that while G.A.T.T.
gives a lot of importance to duties and
quotas, there are other methods also
by which protection can be given to
the industries of any country such as
export subsidies, or relief in taxation
or transport charges or the grant of
export credit which is becoming very
important, so that in assessing our
position vis-a-vis the other countries,
we should take all these facts into
consideration. I should like to know
whether these matters are also being
brought to the notice of the G.A.T.T.
and whether we have examined the
whole position of international trade
from this stand-point and whether
we have formulated any proposals
and also whether we are asking for
release in respect of some of the
‘bound’ items and if so, may I in
general know what kind of items are
we asking for release from the
G.ATT.

While on thiy subject I should like
to say a word on a very controversial
matter but 1 will only speak a very
few words on the question of Im-
perial preference. I don't want to
bring politics into this matter. It is
an economic appraisal that I want. I

[

am aware that the hon. Minister had
stated in the other House that he had
an appraisement made and he had
found out that it was to our advan-
tage. Even conceding that, I Dbeliever
the pattern of our international trade,
the pattern of our trade is changing,
a fact which is due to the economic
advancement and development of this.
country. We are coming more and
more in the export field. We are not
only an importer. We were formerly,
before our independence, an exporter
of raw materials primarily. Now we
are exporting also more and more
finished commodities. That means
that it may be to our interests tor
favour a large measure of multila-
teral trade without being bound up

by these special preferences. Have
we examined that case and are
we also trying for at progressive

deal of reduction of the Imperial pre-
ferences? That is the question that I
would like to ask. That is all that T
have to say about the first part.

Now I come to the guestion of the
protective duties. As a matter of fact
we don’t oppose the Bill as such. L
don’t oppose the protective measures
that are sought to be introduced by
this Bill but I would like to bring to
your notice certain facts in connection
with these protected industries which
have a bearing on our industrial
policy and development as well. One
thing I find even about these pro-
tected industries is that there is always
a very large gap between the capacity
on the one hand and demand on the
other. It is characteristic not only of
these protected industries but also of
many other industries. I could give
you figures. For example, if we take
the sheet glass industry, the capacity
would be about 86:6 million square
feet and the current demand is sup-
posed to be 31 million square feet,
rising in three years to 36 million sq.
ft. Incidentally here I would like to
ask a question of the hon. Minister.
I don’t know whether he is in posses-
sion of the facts or some other De-
partment will be in the possession of
the facts. That is in regard to the
Sodepore Glass Works. I don’t know
if the hon. Minister has any facts
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about that because there were certain
observations 1 the Tariff Commis-
sion’s Report which were rather con-
fusing. The Report says that there
was once a glass factory to which
certain financial assistance was given
by the Industrial Finance Corporation,
that that factory had closed down and
then further assistance had been given
to another factory which probably
will go into production very soon.
But as far as my information gces,
there is only one factory which how-
ever is not producing on account of
which Government is incurring very
heavy losses. Then if we come to
cotton and hair-belting, the capacity
is supposed to be 2 248 tons and the
current demand is only 850 tons. The
brass lamp holder industry has a
capacity of 4-2 million pieces and the
current demand is for 1.4 million
pieces. And as for chocolate and
cocoa powder, the capacity is 28,200
cwts., while the current demand is
only 10,000 cwts. Therefore, I should
like to ask the hon, Minister why we
have this surplus capacity, not only
in these industries which I have
.referred to—I have taken only a few
as instances in many of our industries
today. I ask this question, because the
licensing of the industries is in the
hands of Government now and why
is it that licences are being issued to
industries to develop capacity which
is so much in excess of the current
demand? This Sir, is creating
problems jin each of these industries,
apart from the fact that a lot of
money is being wasted in this fashion.

Another factor which is associated
with this question is that in the case
of industries where there is already
sufficient capacity, permission has
been given for establishing new units.
And what appears to me certainly
objectionable is that many of these
units are mixed units. There is
foreign collaboration. I understand
that in the sheet glass industry, the
Hindusthan Pilkington concern was
given permission to establish a fac-
tory while there was a capacity of
66-6 million square feet available
while the current demand was only 31
million square feet.
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Surt T. T. KRISHNAMACHARI:
But in calculating the capacity, my
hon. friend seems to include the capa-
city of the Sodepore Glass Works also.

‘'We must allow for some infantile

mortality.

Surr B. C. GHOSE: But it appears
to me that the hon. Minister is en-
forcing mortality among the Indian
units because of these other units
which are set up now in collaboration
with foreign concerns.

Surt T. T. KRISHNAMACHARI:
I am sorry to interrupt my hon.
friend, Sir. But I can assure him

that the mortality so far as the
Sodepore Works is concerned is with-
out any reference to any foreign
competition.

Surr B. C. GHOSE: So far as the
Sodepur Works are concerned, we
are familiar and fully aware of the
causes. But a sum of over a crore of
rupees of Government money is in-
vested in the factory.

Suri T. T. KRISHNAMACHARI:
It is LLF.C. money.

Surr B. C. GHOSE: But IF.C.
money is Government money for it is
public money and so Government’s
money.

Surr T. T. KRISHNAMACHARI:
Yes, yes, all are Government money.

Surr B. C. GHOSE: The hon. Minis-
ter is going to set up an industries
development corporation. He wants
to expand industries and to establish
industries, and he must feel that he
has the resources to run these con-
cerns. The Government should be
perfectly able to run these concerns
when so much public money has been
invested in them.

As I was pointing out, if you take
the chocolate and cocoa powder in-
dustry, there is Cadbury-Frys which
has been given permission to set up
a factory with a capacity of about
14,000 cwts, when the current demand
is only 10,000 cwts.
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In this connection I may refer to
the observations of the Tariff Com-
mission as regards Cadbury-Frys. It
appears that they had been given some

special privileges for the importation’

of chocolate powder and also that
there was a condition attached to it
that they would establish an industry
here for the manufacture of chocolates
from beans. But 1t appears nothing
has been done so far. And so the
indigenous industries have lodged a
protest but nothing has been done.
The Tariff Commission observe that
the above-mentioned licences, namely
the two licences which were issued to
them were issued on the distinct un-
derstanding that Cadbury-Frys would
undertake a phased programme of
manufacture. But they had so far
taken no steps to start the manufac-
ture of chocolates from beans.

I understand thatl in the case of the
belting industry also a new firm has
been given permission to be set up in
collaboration with some foreign con-
cern, although there was sufficient
capacity already existing in the
country. The same is true, I under-
stand, of the drum-manufacturing
industry also. I want to bring to the
notice of the hon. Minister that indi-
genous units find it extremely diffi-
cult to survive, if permission is given
to certain foreign firms having an
established reputation, an established
world-wide reputation, to set wup
factories in this country, because if
that is done, even if the quality of the
Indian goods may not be inferior to
that of the foreign goods, still because
of the consumer’s preferences and be-
cause of the world-wide reputation of
some of these foreign firms, the indi-
genous articles are always liable to
be eliminated in competition with the
foreign firms.

Sir, the hon. Minister stated that
certain duties are higher than what
had been recommended by the Tariff
Commission and that it has been done
with a view to give preferential treat-
ment to the small man, for example
in the brass-lamp holder industry.
Well, that is a policy which we all

approve of, if it will have that effect.
But even in that particular industry,
namely the brass-lamp holder indus-
try, it was pointed out in the other
place that there was a foreign firm in
Bombay which was a large firm and
which might be able to put all the
other smaller units out of the market.
Therefore, in effect, the advantage that
the Government would like to give to
the smaller units would rebound te
the advantage of the larger units.
That may also happen in the case of
the bicycle parts industry. There-
fore I would like the Government first
to assure themselves that when they
intend to give any advantage to the
smaller units, those advantages will
really accrue to the small man.

There is only one other point which
I would like to bring to the notice of
the hon. Minister and that is about
certain obligations which should be
imposed upon the protected indus-
tries. As it is, they are supposed to
furnish such information as might be
called for by the Tariff Commission.
But it appears from the report on the
brass-lamp holders industry, that al-
though the Tariff Commission had
asked for certain information from
that industry, the industry furnished
no such information, and that nothing
was being done about that fact. So I
should like to know from the hon.
Minister as to what machinery there
is to see to it that the protected in-
dustries do what they are asked to
do, by the Tariff Commission, or what
may be necessary to be done in the
interest of the consumers or the gene-
ral public. Is there any machinery
by which the ~onduct of the prcrected
industry may be kept under review so
that if they are found to be working
against the public interest they may
be pulled up.

Surr B. GUPTA (West Bengal):
Mr. Deputy Chairman, this is not the
first time that we are discussing the
question of tariffs in this House. In
fact, Sir, this matter has been dis-
cussed in the country for a long time.
Even during the days of the British,
the matter came up for discussion on
the floor of the then Legislature and
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By now, Sir, we have come to a
certain understanding of the problems
of tariff, partly by our own expe-
rience and partly from what we have
learnt from other countries Sir, the
very first question that I would like
10 ask In this connection i1s as to why
we stand for protection That 1s the
main question that naturally arises 1n
our mind As far as we are concern-
ed, we understand tariff as a means of
protection to our national industries
so that we can gradually eliminate
the foreign domination and foreign
encroachment that takes place in the
economic field of our country We
view 1t as a means of helping the
expansion of our mindustry and of
putting our economy on a sound
financial basis Then, Sir, we also
view 1t from the point of view of
serving the interests of the people
Undoubtedly when tariff measures
are introduced, certamn industries
thrive and those people engaged 1n
such industries derive some benefit,
but 1n our view, what we should be
primarily concerned with 1s, how we
could serve the interests of the con-
sumers or the interests of the pro-
ducers 1n so far as expansion of the
producers’ industries 1s concerned
We are not primarily concerned with
the 1dea of making profits under pro-
fections, nor 3re we concerned with
raising revenues, not that the profits
are not made, not even that revenues
will not be forthcoming, but the mamn
<onsideration for us 1s how to elimi-
nate our backwardness in the econo-
mic field and thus place the country
on a sound footing That 1s our criter-
ion for judging such measures Now
how are we progressing along the
path of economic advancement? It
will be admitted on all hands that our
economy-the economy of the country
at present is bound hand and foot to
the capitalist world economy or, if I
may use that phrase, the capitalist
world market As you know, Sir,
today there 1s not one single world
wmarket; there have come into exis-
tence, after the last War, two such
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markets, one market 1s the capitalist
world market and another market—as
a result of the American policies—
which embraces the Soviet Union and
other countries of the Peoples’ Demo-
cracy which include China We are
not living 1n the pre-war years when
despite the difference in systems, there
was one single world market, we are
now hiving in a different world where
there have come 1nto existence two
parallel world markets Now, we are
for the present concerned with the
capitalist market There you have to
know a few important features when
you discuss your tariff policy

Firstly, that market 1s 1n a crisis.
It 1s not as if that market 1s flourish-
mmg today or 1s prosperous Despite
the heavy rearmament programmes,
the world capitalist market 1s faced
with a growing crisis There 1s no
doubt about it, sometimes the capita-
lists recognise 1t in the recession that
has started setting in the economy of
the United States of America In that
market you find the domination of the
United States of America, I shall come
to 1t later but we are mainly concern-
ed with our relations with the British.
There we find that a terrific competi-
tion has developed 1n these recent
years between the United Kingdom on
the one hand and the United States
of America on the other, backed up
by Japan and Western Germany in the
case of America, Britain 1s backed by
countries of the British Empire.
These developments have very serious
repercussions on our economy

Let me now deal with the position
in the United States of America In
recent years, there has been taking
place a tremendous accumulation of
unsold goods and commodities In the
last year, a calculation was made and
it was found that the stocks of un-
sold goods in the United States would
be worth a hundred thousand million
dollars, inventories were taken and it
was found that so much of stocks had
accumulated in the United States of
America to be cleared from their go-
downs and stores In such a situation
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the United States has adopted a par-
ticular policy and that policy hits us.
In the first place it is a policy of
dumping in the markets of other
countries, what we call capitalist
dumping. That dumping has been
going on, that is to say, they sell
goods in the foreign markets much
cheaper than they sell in their own
market. In order to facilitate this
dumping, they have adopted a policy
of subsidising exports from the United
States of America. That is also going |
on at a terrific speed. As a matter of
fact, out of the United States Ex-
chequer a huge fund is set apart for
subsidising exports so that the com-
modities that the United States cannot
sell within its own market because of |
the crisis, be sold outside with two
objectives, firstly to clear their go-
downs and to make whether profits
possible and also to penetrate into the
markets of other countries. I have in
mind the markets of the capitalist
world and there we come into the
picture. In addition, there is the
policy of restriction of imports pur-
sued by the United States of America.
Now, it is not as if the United States
today, when they talk about ‘“free
world”, stand for free trade. They
are very very particular about their
trade and they have developed a
policy which restricts imports into
that country while it encourages ex-
ports even at the cost of the public
Exchequer. These are very important
developments. :

Then comes the competition from
America and England. We have been
drawn into the vortex of that com-
petition and there is no denying this
fact. It is not as if we are gaining
advantages out of that competition,
that is to say, that we are having the
better of the bargain. Britain has
been faced with competition from
America and, therefore, Britain is
interested in maintaining her position
against the U.S. competition by car-
~ying on further inroads into the
economy of the Empire, making in-
roads into the economy of the coun-
tries like India and Pakistan which |

are within the British Commonwealth,
or within the orbit of British Imperial-
ist economy. That goes on and fierce
competition is being carried on by
Britain. On top of it, we find that
having the advantageous position re-
lative to Britain, the United States of
America is also carrying on fierce
competition in this country. In fact,
before the war, the trade of America
in the British Empire was not very
much; it was, I think, less than 20
per cent. but now it has advanced
very high and is nearly 40 per cent.
Take the case of India. Before the
war, the United States of America’s
share in India’s foreign trade was less.
than 9 per cent. and today that would
be in the neighbourhood of 25 per
cent.—it varies between 20 per cent.
and 25 per cent. This shows how
American penetration into the field of
trade is taking place in our country.
The position of Britain has remained
much the same, whether you look at
it from the point of view of the British
Empire or if you look at it from the
point of view of India. The share of
the United Kingdom in the foreign
trade of India—or, for that matter of
the British Empire—has not advanced
very far, We have, therefore, be-
come a battleground of competition,
a hunting-ground of competition of
these two big powers. It has to be
noted in this connection that between
them, the United Kingdom and the
United States of America share nearly
50 per cent. of our foreign trade;
thus, they enjoy a kind of monopoly
position in respect of our foreign
trade, whether it is a question of ex-
ports or it is a question of imports.
That is a very important development
of recent times. Unfortunately the
policy of the Government has not been
able to stop that thing, that is to say,

+ the ﬁerce competition that is going

on in our country has not been at all
checkmated by the fiscal policy of the
present Government; on the other
hand it has been further accentuated
and the process is going on. A mere
glance at the trade figures will reveal
how from year to year that process
is going on, is developing. Now in
one year there may be a slight fall;



3783 indian Tariff (Second

in another year there may be some
rise, but on the whole if you look at
it, the position is becoming extremely
precarious as our trade is tied up with
the trade of these countries in which
these two great powers with their
financial resources, having had certain
initial advantages undoubted advant-
ages—over our economy enjoy all the
benefits of the trade, have the best of
the bargain by which we suffer. Now
this is the background of the Govern-
ment’s policy.

Correspondingly if you look at our
trade with other countries that have
come into existence, I mean the
socialist countries, our trade is negli-
gible. It was stated in the other
House that with a vast country like
the Soviet Union our trade last year
amounted to only about Rs. 2 crores
or so, which is absolutely mnothing.
Now if you take the other countries
into account you will find a very
small percentage of trade; 2 to 3 per
cent. is accounted for by that huge
market which we have left completely
untapped and with whom we have but
little relations by way of trade, etc.
Now this is another aspect of the
background here, in which we are
faced with foreign competition in this
situation. Now the foreign competi-
tion, as I have pointed out, 1s increas-
ing. The United States is invading
our economy not only directly but
also through Japan and through
Western Germany, especially through
Japan. Now Britain, on the other
hand, is also trying to have a stronger
hold on our trade and send, more
goods into our country and exploit
the resources of our country. I
would not go into the details of it,
but I would only like to mention one
fact. It is alarming to mnote that
during the past few years the com-
modities that we send out, I should
say the commodities that we export,
especially our raw materials, are
fetching much less price for the same
quantity than they used to whereas
the price of imports more or less re-
mains the same. Ithas been pointed out
I think in Government publications in
terms of units, that for about 74 units
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of our imports we have to send about
100 and odd units of exports. That
sort of divergence is arising. We are
at a disadvantage. Now this is some-
thing which has been admitted at the
Sydney conterence also and was dis-
cussed here when some of the repre-
sentatives of the British Treasury
came and discussed certain matters of
Commonwealth economy here at
Delhi. Now it has been admitted on
all hands that the prices for our ex-
port commodities are falling as a re-
sult, which means more exploitation
of our resources, which means inten-
sified exploitation of the primary pro-
ducers, especially the peasants. Yet
we find this invasion of imports in our
country. Now the hon. Minister has
elaborated a new concept. I think
that has been working in their mind
for some time and we know why. I
shall come to that question presently.
They want to protect industry by a
tariff wall and not by bothering about
the quantum of imports that we get
from other countries, the restrictions

on imports are to be progressively
removed whereas the tariff wall
should continue and in respect of

some commodities such tariff should
be maintained for a length of time. I
shall come to that later.

Now, Sir, taking these two aspects
of the matter, first the revenue con-
siderations and then the raising of the
import duties but liberalising at the
same time the total imports, first of
all, Sir, as I had pointed out already,
we are not of the same opinion as the
hon. Minister for Commerce and In-
dustry that revenue consideration is a
very important factor. It may be an
important factor. So many things are
important. But it is going to be the
determining factor when you take up
the question of our tariff policy. I
think it should not be. Revenues
have to be found. They have to be
found from the internal resources of
the country and also by such customs
duties as we could legitimately im-
pose. But that should not be the
main consideration in dealing with
the question of tariff. Our mind
should be directed to the question as
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to how this tariff is going to protect
our industries, as to how they are
going to help the existing lines of 'in—
dustries and as to how they are going
to check the foreign competition in
the country, at the same time en-
couraging the production in our own
country. Now as the Finance Minister
has pointed out in his statement, he
thought Rs. 177 crores would be found
by way of customs duties but due to
certain developments he could get
during first five months of this year
only Rs. 60 crores. Therefore some
more money has to be found. There-
fore increase the tariff and all that!
“This is how they have viewed the
matter. This is their approach. 1 do
not say that they should not be con-
.cerned about finding money from cus-
toms duties but when they are discuss-
ing the question of tariff that §hou1d
mnot be the guiding factor of their .ap-
proach, that is what I am saylng.
Now, Sir, I do not know how much
money this will fetch. As the hon.
Minister himself said, it may fetch
about 4 to 5 crores of rupees; not more
than that. This is not much. T we
take into account our object but at
the same time when the gain I3 not
much, the loss on other accounts
would be very very serious, and tl?at
is the point which 1 want to emphasise

There.

Then I find that there is a red book.
1 think they don’t like ‘red’ but now

ks
h have developed red books,
g is the red book where

I find. It _ whe
you get these import liberalisation
schemes, the items and all that. It

the press that

ome out also in
e this is the red

a number of items-—— .
book which contains them—of import

have been liberalised. I am not going
to take the time of the ‘House by
reading them out item by 1te{n, but it
is admitted, you won't deny it. Now,
'Sir, 1 think this is wwong. What we
feel is there should be two processes
simultaneously. There should be im-
port duties and at the same time
there should also be restrict19n§ on the
quantity of imports or restr1ct10n§ on
jmports. Now I say so because it is
qecessary, ours being an under-deve-

loped economy, every possible nursing
is required so that the industries that
are existing faced with a very diffi-
cult situation, especially in view of
the competition that is taking place
in the country, may be given every
possible care. Now I can understand
the consumers’ preference business,
but at the same time we have also
patriotism. There was a time, Sir,
when we used much inferior quality
commodities in preference to foreign
manufactured superior quality com-
modities. Now that mentality has not
gone. Therefore if it is a question of
choice between inferior quality and
better quality goods certainly we
should view it from the angle of the
larger interests of the country and I
know the people do take that thing
very much into their heart and into
their scheme of things and they would
like to use country-made goods. That
has to be encouraged. I know that at
the same time efforts should be made
to improve the quality, but the fact
that the quality of our goods, com-
modities or articles is not very good
in some cases should justify the libe-
ralisation of imports is an argument
that does not stand to reason if we
have in mind the specific conditions
of our economy to-day. Therefore,
Sir, my suggestion in this case would
be that both should be pursued, pro-
tective duties and tariff and at the
same time there should be import
restriction. The red book should be
closed as far as possible. If 'you like
‘red’ come to us, you will understand
what red is, but do not try to culti-
vate a love for the red in that manner
because it will make you absolutely
white after the blood has totally been
sucked out of you. Therefore to have
such kind of red things, such a red
book should be closed. And then you
find from time to time announcements
made, O.G.L. liberalisation of im-
ports. Now why are they being
made? Now the hon. Minister has
not given an explanation for it. I
have an explanation for it. It has
become the policy of the British Gov-
ernment to-day to encourage imports
into countries within the British Com-
monwealth. Why? Because they
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know that if they remove these res-
frictions on imports in the various
countries it would be possible for
them, when they go to the G.A.T.T.
Conference next month, to demand
similar facilities from the United
States of America because the United
States of America is causing much
concern to the British producers and
manufacturers by way of restrictions
within its spheres of influence. Now
this is one thing. Secondly they
know that it would not affect them
very much because although they are
in favour of convertibility of the
pound for the non-resident counftries;
they are not in favour at the moment
of convertibility of the sterling in
the Commonwealth countries so that
if we import from countries outside
the sterling area, shall we say from
the Soviet Union, we would not be
entitled on that ground to claim
sterling from the United Kingdom
for that purpose. Therefore it is they
who are pressing for it. In fact many
conferences have taken place and
even at the time of the Sydney Con-
ference in the beginning of the year,
the question was mooted and sugges-
tions were made in the British Press
ithat the Commonwealth countries,
countries within the orbit of the Com-
monwealth, should gradually incline
towards a policy of more and more
trade amongst themselves. In our
case it would mean more imports
from the United Kingdom because the
United Kingdom is one of the biggest
exporters to India, that is to say, we,
as importers, are one of their biggest
clients. That is the idea and there-
fore they are doing it. Our hon.
Finance Minister—I do not know
what a steward of finance he is be-
coming, but one thing is clear about
him—is so fond of British economy
and so fond of the dictation of the
British that whenever he sits with
them he swallows everything abso-
lutely that comes from the British

and follows the British economic
policy and the dictation of the
British Imperialists. The so-called

Commonwealth Conferences have be-
come a kind of school for these gentle-
men, the small ones that go trotting
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t all round the world to meet the
Commonwealth chiefs, to get certain.
lessons; and these are translated into
the economic policy of our country to.
the utter ruination and detriment of
our economy. Therefore I would say
that this is not an advisable course-
on which the hon. Minister has em-
barked today.

Then there should be drastic reduc--
tion in the import of luxury goods.
There are very few people who be-
lieve in luxuries, I do not think the-
hon. Minister believes in them except
that he has a very fine car, a costly
car that he rides in. I do not know
his domestic life; maybe something
flourishes there. But I suppose the
time has come when we must make
a drastic cut of luxury goods because
we are a poor country and we cannot
fritterraway our resources by bringing
mn luxury goods, when people need to
stand on their legs and when Gov-
ernment has to help them to stand on
their legs. Therefore cut these luxury
goods and restrict them drastically.

With regard to the other goods, do.
not follow the policy of liberalisation.
If you want to be liberal, be Iliberal
with us; be liberal with bank em-
ployees; be liberal with the peasants
and workers; and be liberal with the
Communist Party if you like, but why
are you going to be liberal with the
British Imperialists who are threaten-
ing you? Thornycroft has literally-
threatened you that if you do not al-
low more imports of British goods into
India, he will retaliate. The Finan--
cial Times has an article, put cut simi-
lar threats to yeu. I think our Minis-.
ters, great as *hey are, voweriul as
they are and mighty as they may be,
cower in fear under the threats given.
out by the British ruling class be-
cause I find that their threats are
being taken note of in this so-called
policy of liberalisation of imports-
which is being brought about as a
result of the threats and frowns from
that quarter, the British Common-
wealth, to which allegiance is so de-
votedly and loyally owed. There-
| fore I say, do not go in for this.
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Another argument that has been
given by the hon. Finance Minister

Mgr. DEPUTY CHAIRMAN: Mr.
“Gupta, you have already taken more
time.

Suri B. GUPTA: There are not many
:speakers, Sir. Now, the other argu-
ment that has been given by the
Finance Minister, the hon. Mr. Desh-
-mukh, is, ‘I have got a balance of pay-
ments and how to spend that surplus
money in the balance of payments
-and therefore more imports would be
required to spend that money. This
is one argument, as 1f we are some
‘big rich man’s sons going about
Piccadilly Circus with our pockets
filled with money, not knowing how
that money could be spent. Sir, it is
-a wrong and perverted outlook.
Whatever surplus we have has been
‘earned after a good deal of gacrifice
-on the part of India and that money
is not to be spent away like that.
Now, Sir, much has been said about
this balance of payments position.
May I make one thing clear here,
with all humility, to the hon. Minister,
that he is indulging in a little kite-
flying in this matter, because I find
from the statistics that I have got in
my possession that as far as the
merchandise trade is concerned we
-are having a deficit almost every year
.except for the year 1950-51 when there
was the Korean war boom. Except
for that year, we are having a deficit
in the merchandise trade. Some sur-
plus in the balance of payments we
.are getting because of loans etc. on
the one hand that go into that ac-
count and, on the other because of the
fact that food imports have declined.
Now, we are not yet out of the wood
so far as the food situation is con-
scerned. Any moment it might be
necessary for us to resort to heavy
jmports of food. Therefore, we can-
not say that the position has become
very bright and that we can just
throw about our funds for bringing
in all kinds of materials that we do
not essentially require.

Another argument of the Finance
"Minister is relating to deficit financing.

If I am referring to deficit financ-
ing....

Mgr. DEPUTY CHAIRMAN: We are
now concerned with the Commerce
Minister.

Surr B. GUPTA: ... ... because it is
there in the statement. I would just
finish this point in one sentence.
They want to cover up the damage
by deficit financing by liberalising
imports. That is a wrong thing to do.
Here I will accept his own phraseo-
logy and say that I do not accept
the major premise, that is to say, I do
not at all think that deficit financing
is necessary in this country and
therefore the question of imports to
cover up its injurious effects or its
inflationary pressure does not arise in
my scheme of things. Therefore you
should avoid that thing. This is my
another request to the hon. Minister.

Now, Sir, I come to the question of
protection. Yes; protection has to be
given to the industry but at the same
time the Minister should be sure as
to who is deriving the benefits of such
protection. I will, Sir, join issue with
him here. He has not said anything
on the subject but he has given a list
of those industries which are enjoying
protection. Now, I would say that the
protection that you are giving to the
motor industry is being eaten up by
the foreigners who are entrenched in
our economy. Now, they do not al-
ways come in straight. They burgle
the house, take positions there and
bore in from within. There is this
Hindusthan Birla-Nuffield Agree-
ment, the Chrysler-Premier Agree-
ment, the Hind Motors, the Premier
Automobiles and the Ashok Motors.
They are all shared between the
British and the Americans on the one
hand and our great Indian plutocrats
on the other, Some plutocrats will be
here in this House also.

SHrr B. C. GHOSE: He is not here.

Suarr B. GUPTA: I am very sorry
if he is not here. I would like to see
plutocrats for a change when I speak
on this subject.
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Now, that Birla-Nuffield Agreement
is a well known Agreement; a noto-

rious Agreement we call it. What
happened is this. It is mainly an as-
sembling plant. For the last two

years we have been told that the car
is 60 per cent. swadeshi and 40 per
cent. foreign. When the car was
presented to the President it was
advertised that the component parts
were in the proportion of 60 per cent.
swadeshi and 40 per cent. foreign.
"That proportion has not been changed;
that ratio remains even after three
years and the entire advantage of it
is being derived by the foreigners
who have come into a sort of collusion
with their Indian counter-parts.
here it is written about the agreement

Now, !

itself that “Nuffield organisation are .

to manufacture and supply the tech-
nical parts which could not be econo-
mically made in India and Nuffield’s
technicians are apparently to decide
which components should be made in
India and which in Britain”, Capital—
it is their paper—dated January 3,
1946. So, you find twenty to thirty
per cent. of the share capital goes to
Mr. Nuffield’s firm and a profit is

guaranteed for fifteen years. And
then they are given royalties for
patents and other rights. Similarly,

you find in the case of Premier Auto-
mobiles the programme was to have
started, but it has not started yet.
The programme of this concern was

. to manufacture their own parts in
India and produce an automobile
within three years of starting the

factory. The factory was started in
1946. That is to say, by 1949 we
should have the product out on the
street. Now, what is the position.
Even now the Company says that they
will undertake manufacture on an
unspecified date. This is the sort of
thing that is going on under cover of
Pprotection.

Now, the cycle industry is mentioned
here. The Hercules T.I. cycle combine
comes from the south—that combi-
nation, unholy union, has taken place
in the south. Another combine has
taken place in our part of India in
Bengal, Sen-Raleigh. We have
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people who believe in consorting with
these people. There again the bene-
fits are being derived by foreigners.
They have combined with certain
Indian firms and the advantages that
are available go to these people who
are foreigners, who carry on competi-
tion not from without but from within,
against the entire policy of the Gov-
ernment of India.

Now, sheet glass has been mentioned
here and the hon. Minister said that
the Sodepore Glass Works is closing
down. I think it has closed down.
Pilkington has come into collusion or
entered into a contract with Hindus-
tan—Mr. N. R. Sirkar’s company, he
was a Minister in your regime and he
has unfortunately died-—and the bene-
fits and advantages will go to Messrs.
Pilkington. Messrs. Pilkington have
got other firms outside Calcutta. Pil-
kington in collaboration with Hindus-
tan, will produce 21 million square
feet of sheet glass, which means,
again, that the advantages and bene-
fits will go to this foreigner.

Then, of course, there is chocolate
and Cadburys. Whenever 1 talk of
Cadburys I feel a little embarrassed
because all sorts of unsavoury stories
are associated with it. I am not going
into that, although I would like to say
that Cadburys have been given facili-
ties, the benefits or protection given
to chocolate and cocoa will also go to

. them. An hon. Member has pointed

out that certain extra facilities were
given to them to make certain imports.

Now, Sir, you take the other duties
that have been imposed, for example,
duty on soap. Who gets that protec-
tion? Lever Brothers are enjoying
the protection under this duty, be-
cause fifty per cent. of the market and
seventy per cent. of the organised
market for soap is monopolised by
them. Lever Brothers are sending
one small concern after another into
liquidation because of the fierce com-
petition they carry on. Some of their

' commodities are sold even cheaper in

got .

this country in order to keep down
Indians, to crush the Indian concerns;
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and I find the hon. Minister has given
or 1s considering a proposal for allow-
ing further expansion of Lever Bro-
thers They have apphied for import-
g plants worth Rs 25 lakhs so that
they can expand theiwr production. At
the same time thirty per cent of the
installed capacity of Indian industry
is lying literally idle, when Lever
Brothers and such concerns are work-
ing overtime for making profits in this
country. Therefore, let us not delude
ourselves with the 1dea that because
yYou are giving protection to some
industries, these mdustiries are
benefiting and such benefits accrue
to our country leading us to
put our economy on a sound basis.
On the contrary 1f the protection
policy 1s lmmked up with checking
these foreign machinations that have
been taking place 1n our country, they
are bound to fail. We will not be
able to produce the results that we
desire regardless of the parties to
which we belong Therefore, what 1
would lhike to urge, in this connection,
is when you are giving protection, see
how the national umits are benefiting.
That 1s very mmportant. See that the
foreign umits and foreign interests
entrenched under false sign boards go
After that I would suggest you con-
fiscate those British interests in the
“India Limated” concerns, whether it
is Cadburys, whether 1t is Sen-Raleigh
or whether 1t 1s Hind Motors, etc.
Confiscate them so that the beneflts
that will be derived from the protec-
tion will then come to the Indian in-
terests. I do not mind even 1if Indian
capitalists take a little money, but I
hate to see that the -capitalists of
England should come and get en-
trenched in our country and run away
with money that may have been pro-
fitably used 1n our country for the
development of our country. There-
fore, confiscate that capital which is
functioning here in a sort of collabo-
ration with Indian capital under false
titles and under false sign boards. If
you cannot do it, then impose excise
duties on such commodities in such a
manner—work out a mechanism of
excise duty—so that you mop up the

!
|

profits that would go to the foreign
concerns and curtail all the advantages
and privileges and extra facilities they
are getting immediately. If I were in
the hon. Mimster’s position, I would
:mmediately pass a measure—amend-
g the Constitution if necessary—to
confiscate these assets immediately so
that we know where we stand and we
know how to promote the industrial
advancement of our country At the
same time 1t 1s also essential to see
that. . ..

Mr DEPUTY CHAIRMAN-
time 1s up.

The

Surr B. GUPTA: I am coming to a
close, Sir. At the same time 1t 1s es-
sential to see that the workers get
a fair deal

Mr. DEPUTY CHAIRMAN- Now
you are dealing with an entirely dif-
ferent matter.

SHrr B. GUPTA The workers should
be given fair wages, dearness allow-
ance, etc.

Mr. DEPUTY CH.\"™MAN: What
has this got to do with the B'll under
discussion?

SHrr B. GUPTA. Now, the Govern-
ment party does not bother about it.
The capitalist always cuts the wages
of the workers.

Mr DEPUTY CHAIRMAN: We are
not concerned with all this on this
Bill.

SHrt B GUPTA"* Sir, I just want to
say something about the consumers.

You are a consumer, Sir. As a con-
sumer
Mr DEPUTY CHAIRMAN: Leave

me alone at least.

Sar1 B. GUPTA: I hope, Sir, that
you are not a capitalist. Assuming
that it 1s the privilege of the con-
sumer to occupy the chair, I would
say you should see to it that the
quality is improved and then other
materials should be imported also for
improving the qualities, vital raw
materials and credit and other facili-
ties should be granted for improving
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the quality, so that we are not in the
difficulty of so called consumers’ pre-
ference. Now, the price is also an-
other factor. If you give protection,
it means that the society is giving
protection to a certain industry, the
society is nursing that industry.
Therefore, we should not only be in-
terested in regulating the price in
such a manner that the people get the
benefit of all this advancement of
those commodities which are produced
,under the scheme of protection.

Now, in conclusion, I would only
like to say that the present policy of
the Government with regard to tariff
follows more or less, the same pat-
tern, with certain quantitative alter-
ation, as the British pattern. We want
our economy to be on a sound national
basis, independent of all encroach-
ment. We want to fight the fierce
competition that is taking place in our
economy against our interests, from
within and from without, and there-
fore we want such a policy to be de-
vised which would enable us to fight
at all sectors and on all fronts the
foreign competitors, the imperialists
all these people who are carrying on
regular depredations into our econo-
my for smashing our economy and I
do not share the view that we can,
with things as they are, look forward
to a bright future. Everything behind
us is dark and everything before us
is gloomy, I can tell you. Thercfore,
the time has come when the Govern-
ment should discuss such matters
actuated by the paramount national
interests of our country and take
measures against the enemies of our
country who by competition, by in-
vestment, by all other methods, are
sending our economy to rack and ruin.
We want to emerge out of that posi-
tion. We want to climb out of that
darkness, into the light which will be
shared by the common people and all
sections of the people. The national
interests must be placed above every-
thing else, must be advanced on all
fronts. and in every possible way, and
this is the appeal that I would like
to make to the hon. Minister for
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Commerce and Industry. I know he
is on the retreat, he is on the run.
He has to be on the run, because when
we fire our last salvos, the Minister
cannot stand them. I say, let Indian
interests be safeguarded. Let all, our
policies be so shaped that the entire
national interest is served thereby. I
hope the Government will consider all
the proposals that we have made in
our speeches.

Mr. DEPUTY CHAIRMAN: Shri
Parikh. Before you proceed, I have
to inform the House that we will have
to sit beyond 5 o’clock—5 to 6—from
today onwards.

Surr C. P. PARIKH (Bombay): Sir,
I was quite surprised at the long
lecture which Mr. Bhupesh Gupta
gave for about fifty minutes, and, I
think, I am unable to read anything
important in what he said. First of all,
Sir, he tried to paint a picture of the
United States of America and the
United Kingdom having surpluses and
their export policy. But, Sir, he hag
not uttered one word about what
India is doing in this respect. If those
countries want to develop their ex-
port trade, the Asiatic and African
countries are quite free to stop their
imports into their countries; and that
thing is going on not only in our
counfry but in all the under-develop-
ed countries. All the Asiatic and the
African countries are now quite alive
to the fact that their under-developed
economy cannot be exploited any
further, and the necessary quantita-
tive restrictions and duties have been
imposed by one country or the other.
Our country has made a remarkablé
progress in the matter of our import
policy which we have been following
for the last three years. From year
to year, we have made remarkable
progress in the matter of our import
policy. And especially this thing is
very important, because the Govern-
ment has in this Bill introduced 30
items for revenue duty. We have not
seen in the past any such increase
in the middle of the year in our re-
venue duties. Therefore, Sir, my hon.
friend, Mr. Bhupesh Gupta, should
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realise that the Ministry of Commerce
and Industry and the Government of
India are fully alive to the necessity
of maintaining the trade of this
country, as also putting the economy
of this country on a sound and firm
footing, because these 30 i1tems have
been duly scrutinised by the Govern-
ment And as soon as the Minister
got an opportunity to introduce the
Bill, he did so And I am quite sure,
Sir, that he has many other 1tems still
under 1nvestigation and scrutiny, and
I expect that there will be a revision
of duties on a scale which will 1m-
prove the economic position of our
country

Now, Sir, that only 1s not enough
The revenue duties have been in-
creased but they have been 1n-
creased on a steep basis In some
cases they have been 1ncreased twice
and in some cases they have been
increased three times This drastic
revision of duties on a higher scale 1s
sighificant of the policy which the
Government 1s followmng Sir, the
quantitative restrictions which existed
allowed the middlemen to reap all
the benefits, and I think, Sir, this
House 1s aware of the fact that licences
were sold for 50 per cent, 100 per
cent and 200 per cent of the value
And I think, Sir, that after every six
months the hon Mimister for Com-
merce and Industry 1s bringing for-
ward a measure to revise these re-
venue duties We have seen that in
the 1953 Budget, we have seen that in
the 1954 Budget And now the
middlemen will have to pay the duties
to the Government Exchequer, and
they cannot transfer these ncreased
duties to the consumers.

Now, Sir, a lot has been said about
quantitative restrictions But the
words of the Minister for Commerce
and Industry have been forgotten in
this respect that there 1s a liberali-
sation of quantitative restrictions
But when the duties are raised, the
quantities will not, 1n my opinion, be
very much more than what are now
coming Instead of 9,000 artiwles he
may receiwve 10,000 That will ke the

position With this increased duty there
15 bound to be the consumers’ resistance
if higher prices are charged by the
middlemen who are 1importing the
articles at present And the quota-
holder will not be not the only mono-
pohist as at present The users will
be there, the consumers will be there,
and reasonable competition will be
forthcoming So the system of selling
licences will disappear with regard to
items which the Minister for Com-
merce and Industry will bring m
every now and then I know, Sir, the
difficulty that 1s involved in handling
some 600 1tems of the import trade.
And they cannot do 1t all of a sudden,
and 1t 1s much better that the hon.
Mimnister devotes his time and
patience to this job and scrutinises
every 1tem I also consider that this
additional revenue of about 4} crores
of rupees will only allow imports, 1n
my opmnion, to the extent of Rs 4 to
Rs 5 crores And, I think, Sir, that
15 his estimate And I know that
shrewd as he 1s mm handling the
economy of our country, if the im-

ports go over and above Rs 5 crores,
say, to Rs 10 or Rs 15 crores, he will
mmmed:ately cut down the imports,
because there 1s a six-monthly revi-
sion of these quotas I think, Sir, he
has watched the situation for the last
two years The policy of liberalisation
15 adopted to improve the quality and
to reduce the cost of production 1n
our country And we have to see,
Sir, that the quality and the cost of
production of our goods are com-
parable to the quality and the cost of
production of the imported articles.
Therefore, Sir, I think that the inter-
nal competition will gradually n-
crease and we will be able to improve
the quality of our goods and we will
also be able to bring down the cost
of production We 1mport all such
goods 1n order that we may be able
to see as to what the standard should
be uf such goods produced in our
country I therefore submut, Sir, that
with the steep rise in these duties,
which are running from 65 per cent.
to 100 per cent the Indian industries
will, 1n a very short time, be able to
make remarkable progress in the
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matter of quality and cheapness.
There is no doubt that in many in-
«dustries we have been able to com-
pete in the foreign markets, the inter-
national markets, and the goods which
we used to import in the past, we
-are now exporting. And, I think,
very few countries are able to com-
pete with us in some products. That
has to be borne in mind. Take the
Hurricane lantern industry. This was
‘given protection, and now we are ex-
porting Hurricane lanterns. The Tariff
Commission is fully alive to the posi-
tion, since the Tariff Commission ex-
amines the protection which has been
given to an industry after the period
for which protection is given is over.
Now, in that respect, I have to make
-a suggestion to the hon. Minister for
‘Commerce and Industry that with re-
gard to the industries for which pro-
tection has been given, the Tariff
‘Commission should examine the pro-
gress made as regards quality as well
as cost of production every year and
make suggestions to the industry.
They should also be told that when
‘the time for revision comes, these
factors will be taken due note of. I
think this is very necessary. I know
that the Tariff Commission is over-
worked these days. There are only
four members and the staff also is
very small. But the Tariff Commis-
sion is the governing factor in our
fiscal policy and therefore we should
mot grudge any expenses in the ex-
pansion of that body. It is important
that somebody who is impartial like
the Tariff Commission should point
wout the defects that are found in the
private sector. Therefore the pro-
gress of the protected industries should
be examined every year and instruc-
tions should be issued to the indus-
tries which are protected to put their
house in order. Otherwise, the pro-
tection should be withdrawn and Gov-
-ernment should interfere in that in-
dustry or take such other measures
as are in national interests under the
Tndustrial Development and Regula-
tion Act under which the Minister has
many powers.

Now, I will come to other Points.
"The Tariff Commission, being an im-
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partial body, naturally its reports are
adopted in full, but I think—and Mr.
Bhupesh Gupta should attend to this—
that even the Tariff Commission’s re-
commendations are not adopted in
toto. As has been pointed out, in
three or four cases, the Tariff Com~
mission’s recommendations have not
been accepted by Government. What
are they? That is very important to
understand; it has been already ex-
plained by the Minister for Commerce
and Industry to some exient with re-

gard to small lamp holders, cycle
part manufactures and preserved
fruits. In the case of these three

items the Government has not accepted
the recommendations of the Tariff
Commission to reduce the duty, and
the Minister has given the reasons
for this. I would like to amplify it.
In order that these small industries
may not be ruined, he does not want
to reduce the duty. The Government
of India is fully alive to the needs of
these industries, a fact which Mr.
Bhupesh Gupta does not know or does
not realise.

Now, Sir, some specific duties have
been imposed on pencils, playing cards
and old newspapers. The inroads
that were made into our economy by

- foreigners in an indirect manner have

been stopped.

Then the hon. Member also raised
the point about GATT and Com-
monwealth preference. He said that
under the GATT agreement we are
not getting the advantages that we
should get. In regard to the Com-
monwealth countries, if we examine
the articles that are exported to and
imported from Commonwealth coun-
tries, we will see that we are actually
gaining by the preferential duties
that we get for our exports in the

Commonwealth countries. Our ex-
ports will not be so large if the
Commonwealth countries are not
giving us a preferential treatment,

and it is only because of the preferen-
tial duties that we are able to export
the quantities that we desire. If we
see the special preference that is given
to them in our own country, we will
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find that such preference is only to
a very small degree. We should also
see our pattern of trade now. The
present pattern is that we are im-
porting more and more raw materials
and essential goods for industrial pro-
duction and capital goods. Our im-
ports are limited to manufactured
goods of a particular quality which we
cannot manufacture here. Therefore,
we will see that our pattern of im-
ports has considerably changed. The
Minister has wisely watched the
situation and reduced some duties on
raw materials and capital goods. I
think the Minister should pay great
nttention to it that whérever goods
or raw materials are not available in
the country, the burden of the import
duty should be the minimum or negli-
gible or may be nothing at all.
When the raw materials which are
imported are being produced in the
country, the position is quite different
and here the Minister is fully alive
to the needs of the situation.

Mr. Ghose also raised the question
of the GATT agreement. With regard
to the GATT agreement, we must un-
derstand that our trade is a two-way
traffic, import and export. Now, if we
try to get many commodities removed
from the GATT list in order that we
may have more freedom in relation to
them, the position will be that other
countries also will demand corres-
ponding releases. Naturally they will
say, “If you do not want our goods,
we also do not want your goods.”
Therefore, what will happen to the
economy which we have developed, to
the exports that we have developed,
unless we are in an accommodating
mood? We are watching the situ-
ation. Now, there is a possible entry
of Japan in the field. The TUnited
States with surplus production will be
taking the initiative with regard to
this agreement. Therefore we are
watching the situation, and 1 am sure
the hon. Minister for Commerce and
Industry will give full instructions to
our delegation there on the subject.
We have not suffered at all by this
agreement. The fact is that India’s
views are recognised in that confer-

{

Indian Tariff (Second [ RAJYA SABHA ] Amendment) Bill, 1954 3802

ence. We are not taken in by the
arguments of other countries.
The industrial development of India
is being fully recognised by other
countries. I think that it is now fully
recognised by the countries of Europe-
and America that India is going to be
a great competitor in the Asiatic and
African countries in the goods that
these countries need. What are the
reasons for our being in a position
to compete with those countries? The
reasons are mainly that our agricul-
tural products are cheap as compared
with those of other countries. Our
labour is also cheap as compared with
that of the other countries. The
European and American nations will
have to come down a lot in bringing
down their cost of production in order
to compete with us. Why are we able
to export our textile goods? It is
because our cotton is cheap, and this
is an advantage which cannot be taken
away from us, because it is an ad-
vantage derived from our cheap
agricultural production.

| THE Vice-CHAIRMAN (SHrRI R. C
GuprA) in the Chair.1

In the matter of other goods also, we
can have similar advantages if we
allow our economy to develop on cer-
tain lines.

The other point that he raised is.
about the participation of foreigm
capital i our industrial development.
I think he does not understand that
Members of this House are fully aware
of the participation of foreign capital
in the industrial development of this

country. We know that we
5 p.M. cannot do without foreign

technical aid. That is the
main thing at the bottom. We cannot
establish major industries in the
country, essential basic industries in th,
country without the technical know-
how of the other countries and I think
we must consider ourselves fortunate
that those countries are assisting us
by lending technical aid. We have
only to see that when we receiva, such:
technical aid there are certain con-
ditions that have to be given. Be=
cause when technicians come, they
cannot do anything without machinery.
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We have also to mmport machmery
which will be operated by the
technicians and that machinery 1s not
manufactured mn this country That
15 the second handicap which the
hon Member has to understand be-
<ause we want to develop our country
both 1n the matter of defence indus-
dries as well as 1n essential industries
or producer-mndustries.

An Hon. MEMBER The trouble is
e are not getting machinery

Sur1 C P PARIKH Some countries
are refusing to sell machinery but it

1s only the civilised countries that
Elve us machinery because without
them what will you have done? You

must be 1 good contact with other
countries 1n order that we can get
help from them That 1s the first
thing to understand Have we deve-
joped our resources in the country in
the forests and mines?” Now we have
the machinery for manufacturing
petrol There are so many develop nent
sources In our country but we are
suffering for want of technical know-
ledge apart from machinery, and
machinery 1s also not avatlable in the
country There are machines existing
in other countries which we may not
dieam of and we may not get those
machines In some of the industries
where essential commodities are to be
manufactured, we shall have to mm-
port those machines and those capital
goods 1n order that we may not have
to 1import those goods in finished form.
That is the main thing. We may not
like foreign capital or foreign techni-
cians We will then have to get these
finished goods Is it better to have
foreign goods or foreign capital and
technicians? 1 think we have to
balance that and the Government of
India is capable of doing 1t without
the advice of Shri Bhupesh Gupta
Now with regard to foreign partici-
pation what 1s the policy laid down
in 1948 I think it is unfortunate
that the remarks of such Members are
giving some shaky feelings in the
minds of foreigners for investment in
this country but I think it is necessary
20 assure the foreign capitalists in
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order that we invite them on certain
conditions as long as they are prepared
to observe those conditions.

Surr B. GUPTA We shall fight them
tooth and nail 1n any i1nvestment

Suri C P PARIKH But your voice
counts only for about -001 out of
millions 1n this country and as long
as that voice 1s there you have no
right to speak on behalf of the masses
of India

SHrr B GUPTA Your voice 1s loud
because you have a big purse i your
pockets (Interruptions )

Surt C P. PARIKH: Now with re-
gard to foreign capital which 1s also
another matter and i which he has
glven a \wrong impression Foreign
capital 1s admitted into this country
on certamn conditions that Indian par-
ticipation will be there more than
about 70 per cent. but wherever Indian
participation 1s not coming, then the
figure 1s reduced to 50 per cent. or
20 per cent If Indians are not
coming forward with cap:tal or tech-
nical skill should we continue to im-
port those goods or allow even foreign
manufacturers, as we have done m
tie case of petroleum companies?
Should we 1mport petrol or should we

.import crude o1l because once those

industries are established we would
have made much progress in the
matter of 1ndustrial development;
instead of bringing those goods from
those countries 1f those very factories
are existing in our country, that
would make a lot of difference and
if we want to develop we shall have
to horrow knowledge, we shall have
to borrow skill, we shall have to
borrow capital if 1t 15 not existing in
our country

Surt B GUPTA' And you shall
borrow capitalists!

Sdarr C P. PARIKH: My hon friend
does not understand that the foreign-
ers have no voice 1m the management
after a certain time Practically there
is Indian management and Indian con-
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[Shr1 C P Parikh]

trol The foreign technicians are also
training Indian technicians and
these conditions are laid down in our
agreements With regard to certan
firms about which he may be talking,
they were firms which were estab-
lished before the Industrial Develop-
ment and Regulation Act came
and I think the British interests which
were existing m this country could
not be expropriated under our Con
sitution and

Sur1 B GUPTA We will change the
Constitution.

SHr1 C P PARIKH We are against
expropriation and it 1s the policy of
the nation We believe that 1n the
larger 1nterests of the country 1t
should not be done We are given a
certain time to improve our industries
As long as America and Russia are
having their quarrels for one economy
or the other, certainly we have a great
hope to build our industry and we
should not lose that opportunity We
have made great progress by avoiding
such quarrels and this Bill 1s coming
as a pownter to that Instead of im-
porting, we are now able to export
many articles Lastly, I will say one
word with regard to some of the in-
dustries for which the protection 1s
given and for which a note was struck
fortunately by Mr Ghose The small
lamp holders—there may be a big
factory which may wipe out others
When we are giving protection to in-
dustries, we must remember that the
industries are existing in the country
on a large scale, on a small scale and
on a cottage scale Whenever pro-
tection 1s given, we must demarcate
what should be produced on the large-
scale and to what quantitative extent
in the small scale as well as 1n the
coftage scale. Unless we hIimit the
production 1mn certain cases of large
and small units our economy will not
be sound It may be pointed out that
there are 4 or 5 British companies
which are manufacturing consumer
goods which can be manufactured on
a cottage scale In the one single
instance of Wimco—in the match n-
dustry—graded duties are levied. The

all volume of

match industry is classified into A, B,
C, D and E class according to the
production. Therefore
when total production can be greater,
and when small industries exist in this
country, it 1s necessary that excise
duty and cess are levied at differential
rates according to the volume of pro-
duction, so that the volume of pro-
duction of the bigger units like Batas,
Lever Bros, Imperial Tobacco or
Wimco may not expand We cannot
differentiate There may be also
some Indian units also which may be
having installed capacity to supply 70.
or 80 per cent of the requirements
of the country Therefore we have to
see tlkat the production of big units.
should not expand and the Govern-
ment has a right to see 1n this respect.
If only this policy 1s followed, then.
1t will be very welcome to the deve-
lopment of our small industries One
last pomnt I wish to make with regard
to personal baggage which 1s allowed
in this country in certain items duty
free Now so many people are going
to foreign countries and are bringing
commodities far above the value
which Government desire and if Gov-
ernment puts a limit over the impor-
tation of such quantities by saying
that you can import only Rs 2,000 or
Rs 3,000 worth goods that will be
good If concession 1s given to import
any quantity of that commodity at
any high price, say, watches of Rs.
2,000 duty free, I think we should
go nto the matter. If cameras of
Rs 3,000 and Rs 4,000 are allowed to
be imported duty free as personal

Surr RAJENDRA PRATAP SINHA.
(Bihar) Who are those lucky persons?

Suri C P PARIKH I am giving
my view about this and Mr Sinha
will have his time to answer that,
Now I have to make this suggestion
in order that revenue may hot be
lost to the country and unnecessary
goods may not be imported into this
country free of duty With regard to
cars, I say 1t has been said that
assembled cars of very high value
may be imported because they are
paving 75 per cent of the value and
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Now I have to make a suggestion here
that there are also people who take
cars from this country abroad and
bring them back and it costs them
only Rs. 1,800. So if cars are made in
India and if Indian cars are going
to receive greater fillip, and they pay
only Rs. 1,800 I don’t think why we
should allow the cars of foreign
manufacture in an assembled state to
be brought into this country even
though the person is going abroad
and will have made use of the car for
3 or 4 months by allowing him to
bring an expensive car.

We do not want such economies to
be encouraged, because what I am
pointing out is that for Rs, 1,800
these people can take a car from this
country and bring it back. Therefore,
that sort of thing should be encourag-
ed and we should not allow such ex-
pensive models to be brought into our
country and it will be a very long
time before we can be in a position
to be able to manufacture such expen-
sive models in this country.

With these words, Sir, I support the
Bill.

5t FegaTETS ¥ro d : ITHATEE
w2Ra, 39 fa@ o 391 F¥@  gu
¥ @ & 99H UF q| L@Ar
em g AR ag g § fv 2ftw
FHEA S £7 A fowrfar a=ar
g 4 9gT AT FT Wl § WD
AR 93 gaFr fafaedy #f ok §
oF BT @ AT faw sm@r & |
kg wiE 71 e 79 ) W@
& T @ AR ogw ¥ AT FF ST
g fF ar feermw w1 & @
FEAT § &1 # @ Iifwg 1 fex
g A FITT  WAIT TR & foyu
78t faoaT €1 9 39 989 F1 54 39
JE@ &1 W @i=ar Argar g fF &
F Ageaqw HiaE ¥HI F FIC TR

|
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people going abroad may bring them !

& s FHEm 7 fOe vy 9%
7 fad qv gw 78 quag & fFg
YFTC g0 989 § WO F §FG &
g 9 @ T 9W 997 qG @war
f& frag gwe a1 Sfce FHE AT
fawrfer & 1 2few =iam & froet
¥ 9 # gg waeny omar g fr 3
BT ST W § | 7 g8 AE "RAAT
fF g fas Famegn & I a9
o fadt a1 faamm @ &1 S
¥ TEd & H FAT FTH AT

ar Fvfide safedt  ofeame §
3IgR o gz faw a7 197 § AR I
q3 FRfFa & AT § d9 S9% A%
e w1 foid few #1w
FH FET § AW W 9 IFFT FAT
THIT TEH AT § Ag § AL 9WA
TFAT |

W WA weRa A %e fegid
F TG @ AR TZ TAW FT qET
¢ fr 3w F onfas fvm &
fow g% 3w & uol &1 o q=ET
BT gq 9 F1 A7 AW ¥ @A 8
fr fom e #7 g9 d8F @ W
quiT: AE T wqd & 3 A
fadart & sy @ fomd fF weanad
¥ sy S HATHT @1 W@ §
ST EN T TE | 98 OF o Al
& fomy fr gwra o EFREAT FT AT
$ qz %o Qor & T § W fae
Ao F oA FA OFT UE T
@wgumﬁwﬁ TEFR
A Ay O @ W g e R
a’gﬁ'&iﬁ%mﬂ,m?ﬁﬁ
£ SKEET 3 F FH I, fagar
¥ snam FX AR UG FE IF W
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[+t =821 &1 do 41)
T F sgTd oY qgT  HATHT  FAT
3§ I qAe #1 A F fou
™ gFR @ Afg fuifa 5@
g1 WF AT oWl weRy &
@gw A A% 99 F @ww A
q37 9T | 3F @Y WY g 9T
¥ iRk ¥ WE ¥ AR §
FF qF  IFF  FTEEEFAr  AQ
ey 3fFT 3T F FQE M A®
ITH IRIFAT 9= § AR T
3T R 93 U IWT 1 AR IW &
FUTT S F ATWT g gwm fF
79 WM gy SEw A el
FT G /T HHE Igd GAT, W
o foom W o & fad 1 gg FW
@ Hifa  fr ford Fw o3 wra 3@
TE & ¢ T AR I Y BT "qTHE
FE FT A T 7 g@d @S s
w1 fag@ ar g% FRO J9qT F]T
oHt feafa #1 gmAar sow qsy fa
TF 9% F oA oK fer #aa
o T @Y F gamar g R ww
9 TR F oA 37 & AT A
Y 5 AT FT A AW @A AT
fF Y TR § g4y IH A5 IW
§ 3 I YH 7 BF wET T ]
TH | @ IR &1 Aifa i
FH & WA N AN N W
I JT T qFAT & 1 Iw
AOH TF T 9T OF 44 FT oAq@w
& o § AR AR WE ©
Wt 75 i § A oF G
iw W g oF aEAr Ay
FER F IR §F g4 F fou
wE 3§, A w gEg IR
79T ¥ 3T T A IoI@T & a1 IW
I & IDY F AHIL F] Q&8 F@0

&1 gy v & arfedt Oy
T FT Ffgy fF maw 3w &
0 0T T FT gL UF HEH
TH) AEEE FL F aETR ATaEE
i g W Exw wwRY &0

uF fog@ ar a@ Ak 7 doS
AT AT ARAT g 1 W HA
F NF & s ¥y AT § A
9T gt foqAr W FT STET A
B S(FA oY ofaT &t A@E4H
¥ § 3 W FT e AfEd
g | ofgw a1 &ifex, gest ar 7
F1 dfed, et T B oA TG
BT | e gg 7% fF I
§ R I A T IfqS T FAT
&« AR IgH FTW F 48 A TgET
731 AR uF dfge qT 31 e #r
T A AT sy ey w0
g1 @aw F oY g qAFWAT
g AR wgr T emr & foww &Y
o & o § T ofvs ar faw
s &7 AT § TEr 7 A A
grafwemiafy 3w &
e &1 & fou Srazas g | foaar
& oy T W B qed fewd ¥
I fou =T 1T A 3T9T & SAET
wifa & ®, foad @F 7 Fgraa
faoiit  afs wg g A @ e
F afd ¥ wgm T WX 18
Fg &< ITH AT F Qaw fE
WX W AW F Ifgw N IS
FICEE! F1 ICART T IT R
f3al & 415 qmEt @t W ¥
FCEE! FT AT AT H q€
aEm, @t 7 guwar g 5 o Sify
¥ & F I ¥ FE FOqTU A



3811 Indwn Tariff (Second

T A9 & 1 @R AWM R AR W
I F N fom A9 & s w7
gwey g1 § gan fer Smar &
feal #1 d@r wrar g 1 fadai & W
W2 AT WG @1 § 39 & H
aa St 2 fF ogfs &% o
Hty fgawm & arar & fogar fw
saar & fgqt 7 s AT 7
A FTEFT I|HE VF L oFgr
FEX ITH 3G W@ TG E WK
T & fgar &1 gwedr § | g
Tgt W w7 fF swasy oA g
q1 T8 AT 7 AW F @A 9gd
qETqF & | § T8 gHe owr fF
§fgs ¥ wa> ¥ dag wwa A7 A
Hifg & ag Fgr g% faa ) ofew
F1 a9 ¥ FgT GvEE qSa @A
TR A W Y FE qEdr § 1 A7
Faeal g fF aem # 9@ fgRemEr
FraEral #1 9fes faet § 4 aga
g A W FH FrAT FT AT &
M H G & Tw (g9 39+
fs ge=mg fear st AR Fan frar
WE | SR g F g faRay
dfeel & @ded & wg geT
FaTafeE §, T 99 9T fRAr @
x| faday dfew fady o
W qT e 1 ofFT ww an
WAL #AT Y g'AT § 1 # FgW
f& gg T F1 97 Fr Wy fF
fazall @A FT QAW FZ WIAT
£ | R HQ AT U A
ST F A1 w9 qET fF faRwi ¥
it @y frafe g & a7 T
¥ & saEER /09 ey & 6K
R I F; O e
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I ® oY @A w9 F oqry i
ag F&r fagat av =& it 1w
AT OHT FE QT IR AT AGY
o7 3 AR o fedw w3«
W fmig AW & | |ga T3
FH Z FRAT |

93T WERT 7 UF 1T AT AT
M g K § 3w f@mar 91
s Fgr a1 B ogafye o it g3
Exg wAT W AEA TG wIHST IO
FF AT & A YW ITH T GG
1 AEH AT § | # 9¥  FEr
aigm fF gafsz & fou i s
AT § SEH SH H @ FIX F
T 39 WEAT § @9 § fF I
FY IET F1 wET F@ETE AT, TR
A feaft ofFT s w57 § )
foqE & § 5o fOE Y agd 3w
fear w1 e fEg &5 g &
qar 7237 W Ffqefeedt (Tofafaay)
FEARE AR 97 5 agd 9w
gsitqfaat & fow et a®  difewt
fruifer &t § 5 § ST 7 sfaw
Hed 9T AL Y= FR, a9 Y
I oW, agd IRy gl enfy &
may ¥ W agfead & &, SAwT
wfaa o 9o &, femer afcomy
AT WIWMA TG I@IE 7
I Fife § AGA & ITFT AW EH
3T ¥ AT AT AT § | FE IR
7t § fv = 5 a@R AEr Tw
#1 Zaqt A wgforg SR & &
M 37w fey IgFr a9 sER
foate Hifs &, @1 f6T 3 srgarc
a3 qaefa @F @ w1 gy

08 o wERT ¥ fraew wem W MG @ I T waE

frag @ am #t v ¥ fF

a9 ™Y § fF T 7 oF A
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St FRamEs o qu)
g, W W, S fF e gl AT
IGI § AT IgHT qzd W ALY
g o #R wfrg smad & 3,
sfpT ooar s fa® ww s
g | 7 T gomar R osEwr weE
& FIE AT IBT FI AGH AGATT
FEe™ g | a1 afg & s
gEgd F ABZ qF  F q@AR FI
TF A K & FFAT &, q¥ 61 I
T 5 of e qET FT A@AR
ggl aW B TE AW H AN |
I R g@R & @ fem #®
JTTT FIW IS AMET IR TG
sgaedy ) Gifer fF sa ag feer
zeedl #Y, I &, U AdTEw
(F=91 WI©) ¥R Wl 9 T AL
F &t § fF 3w a7 sHar &1 I9H
W gT W WA #}HG 97 A 6,
T T9 A T T IW AT 987
AF § AR WET TH UT Q@A
foes @F | q&TC ®T T@ dI@ AT
ST FIRT FIAT 91Ed 5 9%
IR IUT F G oW v g
qifeF § 37 X 2| T@ & fou
IR 3 F F s@ary & I "W
FfF THT G FE FT AT TR
aft 3@ & F s F gf § R
IR qUN FHIIET w8
gd a&r & | gafew g fawr #
faqmr W ¥ agi ¥ wFa g, o+
Fgr fF q2d wT S A gw afaw
g8 F W TF QT F7 IfEGT 49w
@M §, WX ALFR FT SAHT AR
F1agod ¥ fou €@ ¥z a2 el
¥ g wfgr Ak I§ e
WS W qSufT S S 3 A
Y sqaear F1aw fvg gu € SEwr

|

a
|
/

fFet I FT AU T AT ATVRC
qUHAW I qear &1 fgear  =rfEw
fawd & &1 fog ST &7 wx IT
FT FEAT Z1AT 87 |

AT A gt 7 oF g wT
agr oo fRar 91 | SRl A FET
fFegg q@ & R FNFeAS
Teady, waig framl & GaE @
I, ¥ T g, 92 § AW gy
Tefy o & foad am 7w 2F &r
T ¥ gw gfoar § AT ¥ I
F=HF AIS K AT FHT | H
AT WY WERT A AR
¥ggame =, 3 & fou
FZAT | AEATT A qifv| 7 g @@
TEeT FT @ kAT 2 | TG A
TS & 9 ¥ T o1 WY @
foF oF MY o g W AT A
FW AT TR S/ 4 ST FAR
R ¥ Q AAfEs (Fe )
AR F AT FI SWAT AT AT
F@ 9 41 qEA ORIy weEfa
F g fegeaEt @ agr & wde
ST ¥ FET TS 9§ 9% Q9 9%
F FT ITFT WA FE | I
e F7ar F FUST BN S IgaT
7 @I ¢ fma 90 F ae "1ew
a1 #T wrs W TEAEAr gty &
qE YW §, T BNT AIT FT 7HFI
¥ T AT AT WAAT FLI & FWE
ST enfas feafq agy f19 o
o Saw & ey fmiw § o
geFe S fou dfifa fraffr <@t
g—fF sy & T I 90 F
TRIAT FT AR Z, IAar  onfus
feafa qu 1 HR ag anfaw feafa ot
qUT qFAY § o9 o oAy Aif
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fraffea #30 fag g7 99 #FT @R
W F qogfy W FREEIR, A
fram ¥ F=aT 719 @9 X 9T
FT AW FIG § WK fadAr w4 99
AT FT qF [AW FA@ § A
FTEET = &V L wET WEed q
T g fF g g9 aR # ged
g 5 zu g & wifsw &1 &t 7
B HATE F ®T F FATT &, O
AT | AT TT TFX FT AT H
qoAT I8 § (F A IW *
FIEE! 1 TR\ W I 2 Foas
q% 9% WIW FT F TARER FAT
faga & W wAT FT GHI IBQ
g1 wafon & am ¥ gAm Few
fe za 3w ¥ feaml gro dar Gl
T F5F qTE & faREl H WS W
St FAST T7AT § W 9T FIG B,
T I AT ] FIAT AT |
AT §XFIR &I uF  qifedy  gMT
Tfgy, a1 @1 A8 TWEq  SAMT A
ATqeET T F) qifedr 9% =Ty
foraer saw &1 smazaFar #1 Ay
FT S &1 IfA@ W 9T gow
fFar s ar feT FW ¥ Fw oot Aifa
817, =1fgu & oo sfa goqmq a1 &
SR T & fFaE e @
FE F A AUFT G TE IT Y|
JAASTEST FIT FT q<F AT AT
FE faftaa Aifa 7€ & o) gwgw
wFR it feafa 9 @& g fr g ar
IYRT S AT FY ATERgFAET F
T @A § ST AT fFar
S

97 F° £% @ *L & gy
# Ff off, g SO AT FAR
AT AT St g Sufedd wEY

|

Indwan Tariff (Second [ 28 SEP 1954 ] Amendment) Buill, 1954 3816

g | UF Fgr a7 fF I T F WY
feam &€ &1 Joarew Fa@@ & IR
*fF vt frean & aga afgsw T
t gafon =f ¥ T aw  PeerAl
#1 fas wvq 2, zEfew w AT
fate #ar wifgr ok 3§ Im™
ar AR 3 AT I¥ WA Z FEt
WoqT FIfgw | 39F g gem fF oSy
sy fye wifessr § Sg & sy &
g IARI I F FqGT AT gROT A
framt 1 s 3w fas 9@ |
¥ ¥ F WIHS H G F F TG A7
st &z zfeaw FET gEmifgead &, a7
ey gawr atfer fifa s #
T W @ FBAT WK IEAT
st Qfg-Afa &, 6T S 997 § T8
qaT g fF S9FT ) W F  FO0T
¥ o@x qeqr § FF € F oW
7 & fafimg #=q 1\ s fagfa
Aife oy & fF SEy feamEr w5
T T 3 | gEfer wER A
o fify et wfky frEd ae
9 &7 FAST ®9F T oo @Y
fe 97T 99 & 9= w@T & AR
forg#t gasr | Jqa1 &1 €AV FI=T
T fao qrar AR feam & @t
&, T F F IJGHT YT GAT
2, ag @ @ w7 ) qoEr onfuw
Aifq o g fge foas a5 ox
AT FATT HT GET AT § FAfE
Tq Wy weAW 4 AR "
# wrwar a1 oor feafe &y §
T€ TAT A FA W T G4
qF |

AgF S SqEd AR iy W
g g dfg-nfs §—ar 4 %R,
fr $xaT a7 FOU ¥ W= BFEO I
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[ Fm@m e q4]

F oy gE AR W F AT S
ge 9@ ¥ fix fie o g gefer—
3 F ¥R AT IAAT F O w@T
FET AT q&d qt ) fasd s g
AT WEA & fF oger gAR ¥ I«
gear Fogr W fre @@ AR A9
F A qAHEGT F I AR A
FIFTT T 37 A1 TR AM T &
Feqsd ATIRAFAT § | AW IH WA
fafsgg &1 & uF ofas =wifa &
T T W &, TF AMNIT IUB-TIS
A7 F warEr @ AR afy R
q Sfaq Faw 3r AT Al A
Hifq sF9 FTor T8 § FTIT TR
Tt AR T g F qEH 3H
feafa @ ady § f5 ag fFqr 99
F O H FEfRT F D |

7 wedl & A ¥ gw faw &
qAYT FET § |

“TRAIN DISASTER ON HYDERABAD-
KAZIPET LINE

Suri B. GUPTA (West Bengal): May
I rise to draw your attention to a great
tragedy that has taken place today? A
whole train carrying 600 passengers
from Hyderabad to Kazipet has fallen
into a river This train connects Hy-
derabad with tie Grand Trunk Ex-
.press. The matter has been taken up
in the Hyderabad Legislative Assembly
.and I think, Sir, we should find some
time 1n the next two days to discuss
this matter. News 1s coming in  with
regard to this grim tragedy.

Tur VICE-CHAIRMAN (Surr R. C.
‘Gupra): Mr Gupta, you may make a
formal motion.

Surt B. GUPTA: I would request
you, Sir, to convey to the Mimistry con-
cerned the request of the House and
‘time may be found, betore we disperse,
rto discuss this matter.

1

THE INDIAN TARIFF (SECOND
AMENDMENT) BILL 1954——cont:nued

Sur1 KISHEN CHAND (Hydera-
bad): Mr. Vice-Chairman, we are
discussing this Indian Taruf (Second
Amendment) Bill and I can say that
nobody can disagree with the funda-
mental 1dea of revenue duty or pro-
tective duty or tie fixation of import
quotas which are utilised for the eco-
nomic development of any country.
The question comes in only when we
examine 1n detail the various 1items
and test them on the basis of their
effect on Indian economy. The hon.
Minister 1s very fond of immediate dis-
posing of arguments against him by
saying that the facts and figures are
mcorrect. That 1s his usual way of
arguing He 1s an experienced Par-
liamentarian with a long standing and
I expect from him a careful examina~
tlon of these things The objective
of the Opposition 15 not destructive
criticism. The underlying idea
15 to present the other point
of view. ‘Therefore, he should
carefully examine the points and not
just pass them by, by a cymcal re-
mark hitting below the belt, which is
most unfair. This is not expected of
a great Parliamentarian of such
standing as he 1s. I am a new man
but I do give very accurate figures,
as far as possible When we are con-
sidering large numbers 1t is after all
the proportion that has to be taken
mnto account, not the exact number as
to whether 1t 15 one digit less or one
digit more In a whole economy, say,
1 our production of 70 million tons of
food gramns, if we 1mport a million
tons, 1t is just about 13 per cent. and
it does not matter very much Sir
we are considering the increasing uf
revenue duty. Whether we call it a
revenue duty or whether we call it a
protective duty, if on an imported
item the like of which is manufac-
tured 1n our country a revenue duty
is 1Increased, it really amounts to a
further protection We have got to
~ee what is the effect of that addition-
al protection or that revenue duty
and when we are testing this, our



